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BILL NO. 17 OF 2010

THE HIMACHAL PRADESH JUDICIAL OFFICERS(PAY, ALLOWANCES
AND CONDITIONSOF SERVICES)AMENDMENT BILL, 2010

(ASINTRODUCED INTHE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh Judiciad®@$§(PayAllowances
and Conditions of ServiceAgt, 2003(Act No. 13 of 2003) .

Be it enacted by the Legislativessembly of Himachal Pradesh
in the Sixty -firstrear of the Republic of India as follows:—

Short title and 1. (1) ThisAct may be called the Himachal Pradesh Judicial
nence” Officers (Pay Allowances and Conditions of Serviceinendment
Act, 2010.

(2) It shall be deemed to have come into force Bmldy of
January 2006.

Insertion of 2. After section 3 of the Himachal Pradesh Judicial Officerso 2003
i section (pay Allowances and Conditions of Servicest, 2003 (hereinafter
referred to as the “princip&ct”, the following new section shall be
inserted, namely :—

"3-A. Power to amend Schedul@he Sate Government may
by notification published in the Official Gazette, amend or substitute
the Schedule, and thereupon the Schedule shall be deemed to have
been amended accordingly

Substitution 3. For the existing Schedule appended to the prindipsl
g‘;HEDULE_ the following Schedule shall be substituted, namely:—

“SCHEDULE”
(See section 3)

The Pay Scales for different cadres of the Judicial Offierrs :



1. Civil Judge (Junior Division),—

(a)

(b)

(c)

Initial Scale: Rs.27,700-770-33090-920- 40540-1080-
44770.

First stageAssured Career Progression Scale, after five
years of service:

Rs.33090-920-40540-1080-45850.

Second stagAssured Career Progression Scale, after
another five years of service:

Rs.39530-920-40450-1080-49090-1230-54010.

2. Civil Judge (Senior Division),—

(a)

(b)

(c)

(a)
(b)

(c)

4.

Allowances and Conditions of ServicAgyendment Ordinance, 201@

Initial Scale: Rs.39530-920-40450-1080-49090-1230-
54010.

First stageAssured Career Progression Scale, after five
years of service:

Rs. 43690-1080-49090-1230-56470.

Second stagAssured Career Progression Scale, after
another five years of service:

Rs. 51550-1230-58930-1380-63070.

District Judges Cadre,—

Initial Scale: Rs. 51550-1230-58930-1380-63070.
Selection Grade: (Mailable to 25% Gicers of the cadre):
Rs.57700-1230-58930-1380-67210-1540-70290.
SuperTime Scale (Aailable to 10% fcers of the
cadre) : Rs.70290-1540-76450.

(1) The Himachal Pradesh Judicialfoérs (Pay Repeal of

rdinance
2 and

is hereby repealed. of 2010

@)

Saving.

Notwithstanding such repeal anything done or any action

taken under the Ordinance so repealed shall be deemed to have been
done or taken under the corresponding provisions Ghtis



STATEMENT OF OBJECTSAND REASONS

In compliance to the recommendations of the Shetty Pay Commission and directions
of the Hon’ble Supreme Court dated 7-4-2010 & 4-5-2010AnNo. 244 inW.R(C)
No. 1022/198%All India Judge#ssociation and Othekss. Union of India and others and
recommendations of one man Commission headed by Justice E. Padmanabhan (Retd.). Itis
considered necessary to amend the Schedule appended to the Himachal Pradesh Judicial
Officers (PayAllowances and conditions of Servicés}, 2003 (Act No. 13 of 2003Jhe
LegislativeAssembly was not in session and a therefore, keeping in the vie\géneyiof
the matter the Ordinance was promulgated and a provision have been made vide which the
State Government is empowered to amend the Schedule.

Thus in order to comply with the orders of Hon’ble Supreme Court in CWP No.
1022/1989All India Judge#\ssociation vs. Union of India & Ors. and also to make the
salary commensurate with the status, dignity and the responsibility of their office, and to bring
uniformity in the pay progression poljggeeping in view the prevailing relativities and the
judicial pronouncement by the Hon’ble Supreme Court, it has been decided to amend the
Act ibid suitably

Since, the LegislativAssembly was not in session and the matter wgesnay
thereforeThe Himachal Pradesh Judicialfioérs (PayAllowances and Conditions of
ServicesAmendment Ordinance, 2010 (Ordinance No. 2 of 2010) was promolugated by
Her Excellency the Governor of Himachal Pradesh on 29-06-2010 and the same was
published in Rajpatra, Himachal Pradesh on 01-07-201Q.tNesaid Ordinance is required
to be replaced by a regular legislation without any modification.

2. This Bill seeks to achieve the aforesaid objective.

PREM KUMAR DHUMAL,
CHIEF MINISTER.

SHIMLA:
The , 2010.



FINANCIAL MEMORANDUM

Clauses 2 and 3 of the Bill, if enacted, shall result in the annual additional recurring
expenditure on account of payment of arreag$. 1-1-2006 to 31-03-2010 for 51 months
to Rs. 14, 54,00,000/- approximatéiyne financial implication per month shallbe  Rs.
28,75,000/- approximately and financial implication annually shall be Rs. 3,45,00,000/-
approxmately

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill seeks to empower the State Government to amend or substitute
the Schedule to ti#ect. The proposed delegation of power is essential and normal in character

RECOMMENDATIONSOF THE GOVERNOR UNDERARTICLE 207 OF
THE CONSTITUTION OF INDIA

(File No. Home-B(B)7-1/2009)

The Governor of Himachal Pradesh having been informed of the subject matter of
the Himachal Pradesh Judicialfioérs (PayAllowances and Conditions of Services)
Amendment Bill, 2010, recommends, under article 207 of the Constitution of India, the
introduction and consideration of the Bill by the Legisladgsembly



